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COURT 's ORDER

Heard learned counssl My B K.

3 Sharma on behalf of the applicant,
" Shri S,C. Das, Assistant Surveyer of

Works(AS)) under the Commandar Works
Engineer(CYE), Shillong. Perused the
statement of grievances and reliefs
sought for in this application. The
memorandum No,C=13011/10/VIG/93 dated

118,10.,1993 (Annexure-B) initiating

disciplinary proceeding under Rule 16 o
CS(CCA) Rules, 1965 with charges has

! been assailed., It is submitted by Mr B,
'Sharma that the charges are vague,
indefinite and relates to,the period

' 1988-89 and that the chargss arenot in

conformity with Rule 16°af the CCS:(CCA)
Rules 1965, Mr Sharma further submits
that the DPL is expectad to sit shortly
for consideration of promotion to the

. rank of Surveyer of Works and the

proceeding has been initiated at this
stage only with a view to defeat/
obstruct promotion of the applicant.

" Learned Addl, C.G,5,C, Mr G. Sarma
 submits that the application is not

" entertainable at this stage to refrain
" the authority to proceed with the

" disciplinary proceedings and the ground
i taken in this application can be
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- advanced equally in his written state-
o % ' fmﬂﬁ%’gf disciplinary proceeding.

s - R&?Erring to the statemants in paragr:
e T phs Zi1S, 4.16 and 4.17, Mr B K, Sham
e ._«“;Eiﬁ“ submlts that pendency of dlSClpllnary
S SR . 8

e DL R  proceedings will cause serious injury
Lo .ijgwtgzghaaapplicant when the DPC will sif

I . - ‘ for consideration to recommend fit

. e f.¢~cgndidates for prombtion.

e Upon hearing the counssel for ti
N S o partles and considering facts and
‘ MJ“_¢~-*%““f clrcumatances we find no reason at th:
:n;';”“,"¢u ~3tage. to. entertain this- application,
24;;2;:;w“; e Howeuep, ‘in viey of_n vo1all facts and
R E x;::_wgéﬂ“”/'icircumstaﬂces, we observe/direct that
“lin the, event of sitting of the DPC fo.
(konSiwbratxon of recommendation r
pfomotlon to the rank of &urveyergs}
; UWorks, the DPC uill also consider the
; case of the applicant in parity with
%3 other. ﬁpcumbents for consideration as
8 pe%r rules,

) % 2‘ Mr 8 K, Sharma submits that

the memorandum of charges dated
18";:!0 1993\ (Annexure-8) had been
1 N . serfed on the applicant on 23.12. 1993

. | , and%the apﬁllcant has sought for
Copy of, the order may bes furnished "o

- to the counsel for the parties,

qzm

‘;docuhents tb epable him to prepare
By Ordeg: - ieffeii;ve written statemsnt for !
dﬂ¢Zb//ﬂ ‘defence, but the papers have not beed
/é9 }furnlshed by the respondents and pray
4 -‘for aidirection on the respondents to

ey
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{urnlsh the documents, Thess facts
;_have been stated in the application,
EQe order that the respondents will
1ﬁurnlsh\at the earliest the relevant
\&ocumenﬁs to the applicant enabling
2.ay, . h}m.to submlt written statement,

O%JEVL_.ﬁééﬂ 522‘75
all comeetrud %7

H

3 § Thls appllcatlon is disposed o
uith the above order.
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Inférm all concerned . .

1mmedzately.
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